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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
ORIGINAL JURISDICTION
0.A.NO. 186 OF 2023

IN THE MATTER OF:

Analson Sangma ... Applicant
Versus

Deputy Commissioner, Baghmara,

South Garo Hills, Meghalaya & Ors. ...Respondents

COMPLIANCE REPORT ON BEHALF OF RESPONDENT NO.1

[, Shivansh Awasthi, [AS, the Deputy Commissioner of South Garo

Hills District, Baghmara, Government of Meghalaya having office at the

Deputy Commissioner Office, South Garo Hills District, Baghmara,
Meghalaya — 794 102, do hereby solemnly affirm and state as under:

1. That I am presently posted as the Deputy Commissioner of South

Garo Hills District, Baghmara (Respondent No.1), and as such being

conversant with the facts and records of the present case in my

official capacity, I am competent and authorized to swear this

affidavit.

2. That the deponent is filing the present affidavit in compliance with

the order dated 04.03.2024 passed by this Hon’ble Tribunal whereby

the State and the Pollution Control Board have been asked to file
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action taken report on the report of the committee appointed by this
Hon’ble Tribunal. The deponent has already filed a short reply
affidavit dated 06.02.2024 to the letter petition which may kindly be
considered as part and parcel of the present compliance affidavit and
the content thereto are not being repeated herein unless necessary.
That insofar as obtaining necessary permissions are concerned, it is
reiterated that the enquiry has revealed that the project proponent has
all necessary permissions which are annexed herewith:

a. Environmental Clearance by SIEAA dated 10.09.2020 is
annexed herewith and marked as ANNEXURE R-1

b. Consent to Establish by MSPCB dated 09.10.2020 is
annexed herewith and marked as ANNEXURE R-2.

c. Consent to Operate by MSPCB dated 31.03.2021 is annexed
herewith and marked as ANNEXURE R-3.

d. Renewal of Consent to Operate by MSPCB dated
13.01.2023, is annexed herewith and marked as
ANNEXURE R-4.

e. Permission for Mining Lease by Divisional Forest Office

dated 19.02.2021 is annexed herewith and marked as

ANNEXURE R-5.
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That insofar as the allegations of pollution by the quarry of the
project proponent is concerned the concerned authority is the
MSPCB which is continuously monitoring the project/unit and has
filed a separate report. If any shortcoming is found by the MSPCB,
it will issue show-cause notice to cure defects and if the same is not
cured, a closure notice in accordance with law will be issued by the
MSPCB. Therefore, the action taken as to the observations of the
committee pertaining to activities causing any pollution is being
taken by the MSPCB for which the MSPCB shall be filing its
separate report.

That insofar as the observations of the committee regarding

‘compaction of approach road’ is concerned, the undersigned issued

directions to the Executive Engineer, PWD (Roads), South Garo

Hills Distt., Baghmara vide letter dated 09.04.2024 to inspect the

approach road including the hauling roads of the mine side and

suggest measures for compaction and stabilization to prevent soil

erosion and landslide to the mine owner. A similar direction has been

issued to the mine owner also vide a separate letter dated 09.04.2024.

Copies of letters of the Deputy Commissioner, South Garo Hills,

Baghamara to the Executive Engineer, PWD (Roads) dated

09.04.2024 and to the project proponent both dated 09.04.2024 are
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. 'XURE R-6 and
annexed  herewith  and marked  as ANNE

ANNEXURE R-7 respectively.

: ferred
That it is most respectfully submitted that the approach r oad refe

- : ’ ibunal is not a
by the Committee constituted by this Hon’ble Tribu

Government Road or public road but is part of mining lease of the

project proponent and accordingly, the project proponent is required
to ensure that there is no soil erosion from the land beneath the
approach road. In his reply dated 12.04.2024, the Project Proponent
has informed that compacting of approach road is being undertaken
and the same is necessary for plying of transport vehicles carrying
raw material and product from the quarry, i.e. for very operation of
the quarry and it is part of the approved mining plan. The project
proponent has also informed that at present no mining activity is
being carried out because of directions of the MSPCB to cure defects
pointed out by them. A copy of reply of the project proponent, Smti
Alpha D. Marak dated 12.04.2024 is annexed herewith and marked
as ANNEXURE R-7.

That simultaneously, queries were made from the Office of
Divisional Forest Officer as to the status of mining activity in the

project and it has been confirmed by the Divisional Forest Officer

vide letter dated 08.04.2024 that upon inspection, no mining
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activities are being carried out at present and that the project
proponent is carrying on compliance with further directions of the
MSPCB to ensure that all requirements of the Environmental

clearance and Consent to Operate are met before commence of

/4 "7/
7

operation of the quarry. A copy of letter of the Divisional Forest

& iRA

Officer, Baghmara dated 08.04.2024 is annexed herewith and

N,

marked as ANNEXURE R-7.

8. That it is most respectfully submitted that the action taken report of
the State Government may please be taken on record and the

application may kindly be disposed of with appropriate directions.

It is prayed accordingly.

VERIFICATION:

Verified on this 18" day of April 2024 that the content of the above
affidavit is true and correct to the best of my knowledge and belief based
on official records of the Government of Meghalaya and that nothing is

false and nothing material is concealed therefrom.

Q\\;‘@"b %/ loner,

D@ONENT"'EJE}I131JEY.3
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STATE IZNVIRONKEM IMPACT ASS

: SEIAA: MEGHALA

“Silviculture “‘“\dlnn (Adjacent Sylvan 1louse).Lower Lachumicre

ANNEXURE R-1

ESSHERT AUTHGRHY
YA :
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Trom: The Member Secretary,
State Environment Impact Assessment AU
Meghalaya .

/
| - To, ,'au\! Alpha D Mamak.
il = ‘)\// -~ R/o- Umpling Dong Sharum,
Shillong.

"_Subject :

i tMeghalaya submitted | orﬂme by Smt. Alphs MaraP

‘Madam,

Chokpot, District South Garo Hills, Meghalaya, Meghalava

The proposed project activity is fisted at Sk o. dla) Mining of mine

P AP et s 8T

o tozoz fo0 20 yrini WA ks S o e

social Forestry and Termonal Division, Baghmara vide letter ho
--the 2th tAarch 2019 and as per the tion Forest Lend certificate, the
3 plan duly examined by SEAC, Meghalaya‘the.prmect falis under tep
within the following GPS Coordmatcr ,,

G:-ro Hills. The annlied zre= ic » Mon Forect 1;nd which e confirme? &

SFET /SGH/N

P

thority -

r.

Grant of Env:.ronmenhl Ch_armcc to Proposal No. SlA/ML/MlN/_43349/2019
for Environment Clearance for.mining of boulderstone for an ares of4.8
hectare located at Budugre Cho}*pot, District South Garo Hills, Vie ghalaya

- 'I'hisrlmis a :rcfcrcnce 1o your EC ozﬂme apphcano'\ mentioned shove for
Environment Clearance for mining of bou!derstone area of 4.8 hectare and located zt Budugre,

rals, under Category "B2 “ of EIA

Notiﬁcauon 2006 The boulder-stone will bc used for construction ])ur'pos% The proposed iand is

O Ak nrn«knr’)n‘!? ‘and rartifiod huoLm Mat=ne T tsi- -
- P

; the Divisiviicl rorest Ol

C/STOME/T /25 dated
the approved mining
osheet Survey of Indiz No. 78K/7

k! file z2nd

Latitude - |

pillar No

Longitude

T 25°22'01.54"H

S0°26'C6.22"E

—25°2204.41"N - T -

50260551 °E

~25°22'08.24"N

80°26'15.64"E

25°22'08.26"N

¢l af ) o]

©0"26'20.€S"E

25°22'05.05"N

90°26'20.57"E
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jonal Minlng Officor, [ast GAro HiNs,
12019 /27 dated William:

The project proponent submitted apptoved minlop plan by the Divls e
williamnagar, Government of Meghalaya, vide letier no. DMO-W /
r annum and 14,70,170

ast, seml-
0590 T

nagar, the 10th May 2019.
at 3,650,590 MT pe

tining Plan has been prepared to extract boulder stone
The Mining prey operations will be open

i i A,50,000.00 and the
MT for § years with a project cost of Rs 24,5 S0 Tanas .35

mochanized method of minlng. The total mineable reserve would be ' "
: at the end of the plan period i
d 5 sulliclent
, the balance reserve 15

as an averape annual production. The balance mineable reserves
L ...T. 1962530 tones, taking the target production per year o 350590 tones . ine falls veithin
.. jor .58 years. Thus the present reserves are sufficient for 10.59 (approx. 11 years). The mine falls

the parameter of the District Survey Report refated Lo South Garo Hills Distrlct,
al Minlng Olficer, East Garo

The project proponent has obtained a Cluster certificate from the Division
Hills, Williamnagar, Government of Meghalaya, vide letler No.DMO-W/MP/15/2019/65 dated
Williamnagar, the 25th July 2019, where it s mcniidncd that there is no approved mining plans focated
within 500 metres, Hence the proposed mining area does not fall under cluster category.
‘The Committee mentioned that the project is Jocated approximately 7.96 km acrial distance from the
_Nokrek Nationa! Park and vide the Environment Impact Assessment notification of the Government of
1ndiz in the erstwhile Ministry ofEnviro\n'ﬁw'cH.t' Q_ah‘d rorests, No. S.0. 1533(), dated the 14th September,
2036, and its subscquent amendment {qu “time to time and:the Committee observed that the
=mendment vide notification No. $.0. 39?7((5) dated New Delhi, ihc 141h August 2018, in the schedule
3 for item 1 (3}, 1{ c) and the schematic brcsé§j__§allon of requirements on Environmental Clearance of
2T " _minor mineral where it is mentioned that u'hdgf‘?IEJ), the General Condition Is exempted (i) for project or
activity of mining of minor minerals of catego'gx({::{m" {up-to 25 hectare of mining lcase arca).

"
)
St

The E.C. proposal above was deliberated by the State Lxpert Appraisal Committee in it meeling held
__from 10%8 11%August, 2020. The Minutes of the SEAC's Meeting was uploaded un 24™ August, 2020
and as per the Agenda- 18, the SEAC recqmrﬁéqded for grant of EC to this project. '

The State Environment Impact Assessment Authority, Meghalaya, in its meeting held on 1 Septemb
: . v er,
ating to this project. Then the

2020 noted the recommendation in the 3b‘0‘W-‘ said SLAC's Minutes rel
10l the SEAC and resolved to

- SEIAAin the said meelting, unanimously accjcp'tcd the recommendatior
grant Environment Clearance to the project. - . . '

Accordingly, [nvironmental Cleara s herdi s 4 ar
. 2arance is hereby accorded o
2L . the SEAC and as per 1f o R STEAY @ fer the above project on recommendation of
e X cd}ﬁpl' ( 6 per the EIA Notification-, 2006 .and its subsequent amendments subject
_ iance of the tesms and conditions as stipul g : > Sumect 1o st
e - and s as stipulated in “Standard €C Conditi <t
: : nditions for Non-Coal :
rnlmnc

Uf OM No.22-24/2018-In-111 dUd, 08.01.2019, as follows :-

_ sector” issued vide Minis
257 Th Tz, " - .
‘ 4 & 22 IS NN 4 !

\

Page 2 prap
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\ _Statutary tomphiance '

1) This Covironmental Clearance {[€) is subject 1o Orders/ Judpment of Hon'bl
1ndia, Hon'ble High Court, Hon'ble NG and any other Court of Law, Common
as may be apphicable, ent of

2 The p\.os\u proponent shall comphies: with Al the statutory requirements '\r;(;(:;):?:‘maum
Rowhle Supreme Court dated d 2¥August, 2017 In Weit petition (Civil)) No. 114 0 pie
of Conman Tause versus Union of tndia & Ors before commencing the mining opcraurc;rv‘cncrd

3) The State Government concerned shali ensure that mining operation shall not be COP oponent
! the ontire compensation levied, if any, for illegal mining pald by the Project d! Pent =
through their tespective Departinent of Mining & Guology in strict compliance af Ju. B tter
Hon'ble Suprome Count Jdated  hd August, 2037 in Writ Petition (C'V“) No. 11‘1 of 2034 i masi=:

of Common Cause versus Union of india &Ors. NBWL

2) This Emironmental Clearance shall become operational only after receiving formal ¢
Clearance from AoEF&CC subsequent to the rccommcndatnons of the Standing Committce ©
National Doard tor Wildlife, if epplicoble ta the Project.

S) Project Proponent {PP) shall obtain Consent 1o Estabh;h/Operatc after grant of 'EC a"d
effectively implement all the conditions stipulated therun The mining ac‘lmty Sh"" not
commence prior to obtaining Cansent to Ls\ablxshl Consent to Qperate from the M cshal"\’a
State Poliution Control Board.

6) The Project Proponent shall adhere to the pro\ ision of the Mm-.s A, 1652; Mines and Mmcr‘l
{Development & Regulation), Act, 2015 and rules & regu\at;ons made there under. PP shall
achere to various circulars issued by Dxreclorwu General! Mmes Safcty (DUT\"S) and Indian
Bureau of Mines from time to time. ~ :- R

7) -The Project Propenent shall obtain Conscn‘ from all the tOn\erned land owners, beiore start
mining cperations, as per the provisions b{ MMDR :\ct 1957 and ru!es made. ther:: under in
respect of lands-which are not owned by it TR s 3 :

£} The Project Proponent shall follow 1hc Titigation mca<ures promded in MOEFCCS Offc#
Memorsndum No. Z- 1101:,'%7/201»: SR (M), dated 20%.October 2014, titled “Impact of
mining activities on Habitations- !ssue_. rciated to the mining Projects wherein Hab\tatlor‘s and
viltare< are the part of mine lease areas or Habitations and villages are surrounded by the mine
1€e3sC area .

¢ Supreme Courl of
Cause conditions

€) The Project Proponent shall obtain necessaw prior permission of the Competent Autherities for

drawl of requisite quantity of SUI"fuCC‘ wa!cr and from CGWA for withdrawal of ground water
for project. <
10) A copy of EC letter will be marked to concerncd Panchayat/ local NGO etc. if any, from whom
suppestion / representation gas been received while processing the proposal.
11) Stete Polivtion Control Board shall be responsible for display of this EC letter at its Regional
offices, District Industries Centre and Collectar’s office/ Tehsitdar's Of ifice for 20 days.

2} The project Authoritics chould v':dely adverlm shall be responsible for display of thls EC letter
by printing the same.in at’ leastitwio Iocal newspapers, one of which shall be. ir\ vernacular
Ianguageof the concerned area. The advcrmemcnl shall be done within' 7" days’ of the ssue of

= . the clezrance lLllcr mentigning that the Instant project has been accorded EC and C'\pY of the
: ; '[c lcuc: Is avai lable whh the snle Pollutnon Control Board and web site of the Mxmstr\, of

Envnronmcnt, Forest and Chmale Cmnge (www.parivesh.nic.in). A copy of the adumsm\cm

»
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may be lonvarded to the SUAA and concerned MolTCC Reglonal Office for compllance and

record,

13) The project Proponent shall inform the STIAA for any ehange In ownership of the mining lease.
In case there © any thange in ow
operationthall only be carrded out alter transfer of TC as per
Notification, 2006 as amended from Hme to time.

14) The mining lease holders shall after ceasing mining operations, undertake ro-prnsslng the
mining arcas and any other arca which may have been disturbed due to thelr mining activities
and restore the tand to a condition which is fit for growth of fodder, flora, fauna, etc.

1 Alc quality monitoring and preservation,

1) Th £ Project Proponent will undertake Ambicnt Al Quality Monitoring, especlally on alr pollution
. PAIQ, PM2.S, NO2, Co and SO2 cte, as per the methodolony mentloned inNAAQS

Na ification No. B20016/20/20/PC11, dated 18.11,2009 covering the aspects of trnnsportaripn

and use of haavy machinery in the impact 20ne. By

Effective safeguard mcasures for prevention of dust generation and subsequent suppre ssion

{1ke roguwiar water sprinkling, metaled road construction ete.) shall be carried out In areas: prOﬂe

W 2t pollution wherein high levels of PMI0 and PM2.5 are evident such as haul road, loadtng

and unlaading point and transfer points. The Fugitive dust emissions from all sources shall be

resulzfly controlled by installation of water-soluble chemical dust suppressing agents may be
explored {or better effectiveness of dust control system. It shall be ensyred that air poﬂutton
tevel conform to the standards prescribed by the MoEFCC/ Ccmral pollut:on Contrcl anrd

WWater qu:hty monitoring and presorvahon

(

L
1} In w=se, immediate mining scheme envnsages intcrsectlon of ground water table. then
Emironmenta! Cearance shall become operatnonnl only aftcr rcccivmg formal clearance from

TGWA. In case, mining operatzon involves intersection o(eround wa!cr table at a later stage,

then PP shall ensure that prior approval Yrom CGWA and Mo[FCC isin place before such mxmng
n o{ ground watcr lablc shall LSSCHII&"Y be based on

operations. The pemmission for mterseuio

detziled hydro-geological study of tfu.am :
Regutar ﬁom(orlnf of the flow rate o. bc sprmg and pcu:nmal nallahs nowmg in-and around

THE mine fease shall be carried out and rccords maintain. The natural water bodzes and or

streams which are flowing in an around ﬂm village, should not be disturbed. The Water Table

should be nurtured so as not to go down below the pre-mining period. In case of any water

. <carcity in Lhe area, the Project Proponent has to provide water to the villagers for their use. A
provision for regular monijtoring of water in opcn dug wall located in village should .be -

incorporated to ascertzin the impact of mining over ground water table. The Report on changes

in Ground water level snd quality shall be submitted on six-menthly basis to the Regianal Ofﬂce

of the tMinistry, CGWA and State Ground walcl Depaﬂmenl/ State Polluuon Cantrol Board,’

PRI Y A

= "5,3) Pro;cct Pmponem‘haﬂ :cgulatly mannor ‘and maintaln records w.r.t. y_;round water level and
e auamy inand around the mine lcasc by eslabllsmng a network of existing wells as wells as well
28 new piero-meter m,lallaxlons dU!l'l[} the mining operation In consultation with. Central

5'°““¢ Waler Authomy/ State Ground Waler Development. The Reporl an changes in Ground

l'age qofi2
PN )

neeship or mining lease s transferred than mining
provisions of the para 11 of EIA

PSS
g

po— ik

ikl
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“water level and quality shall be submitted on six-monthly basis to the Rep,
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ional Office of the

Ministry, CGWA and state Graundwater Department/ $tate Pollution Contro! Board.

of natural water course/watcr
around the mine fease and
oring of water quality
nt to the mine leasc

The Mroject Proponent shall undertake regular monitoring
resources/ springs and perennial nallahs existing/ flowing in and
maintain its records. The project proponent shall undertake repular monit
upstream and downstteam of water bodies passing within nearby/adjace
and maintain its records. Sufficient number of gullics shall be provided at appropriate places
within the lease for management of water. PP shall carryout regular monitoring w.r.t. pH and
inctuded the same in monitoring plan. The parameters 1o be monitored shall include their water
Quality vis-i-vis sultabllity for usage as per CPCB criteria and flow rate. It shall be ensured that
no chstruction and/ or alteration be made to watcr bodies durmg mining operations. without

fustification and prior approval of MoEFCC. Thc momlormg of ‘waler courses/bodies exlstmz m'

(April-May), monsoon
d data

gsonal

fease area shall be carried out {our times in a year viz. pre-monsoon
{August), post-monsoon (November) and wmter (January) and the record of monitore
may be sent regularly to Ministry of Env:ronment Forest and Climate Change and its Re
office, Central Ground Water Authority and. chaonal Director, Central Ground Water-Board,
State Pollution Control Board and Central Pollut«on Contro! Board. Clearly showing the trend
2n3lysis on six-monthly basis. F2 aupte . e

Quslity of polluted water generated from mmmg operatmns mclude Chemlcal Oxygen Demand

{COD) in mines run-off; acid mine drainage. and metal contam:ratxon Ain mnoff chall. b°,

monktored slong with Total Suspended Sali ids - (TDS), D;ssolvcd Oxygen (DO) pH and Total

Suspended Solids {T5S). The momtored datashaﬂ be uploaded on the website of Ihe company as :
' domam, on a dxsplay board, at a suitable locatlon S
nezr the main gate of.the Company. The circ ar-No, J- 20012/;./2006 1A (M) dated 27.05. 2009 :
d: Cl:mate Change may’ also be teferred in tl'us

well 25 displayed ate the project sitein pubh

issued by Ministry of Enwronment, Forest'

waler Board/St:.te Groundwaler Departmén f
be submitted to Regional Office Moc!'CC'ann ly- -

industrizi waste water (\t.'orEShop énd wa'stc W%tcr from the mine) should be p'ropérly coliected
=rd trezted sc as 1o conform to the notified standards prescribed from time to time. The

_stzndards shall be prescribed through Consent 10 Operate (CTO) issued by concerned State
Pollution Control Board (SPCB) The W orkshop effluent shall be treated after lts mxtial passage:

ihroughOdandgreasetrap b M e ; -5 T R -

,The water balancc/waler raudmn{; sha!i bc carned out and measure for reducmg thq;

confumpg,on of wrater shall be taken up zmd reponed 10 the Regional Office of the MoEF&CC
z‘nd State Pollutlon Conuol 80ard/Commmce s

Chaserie

-«
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et g A

oy IeAs Noise and vibration monitoring and prevention
paRe
¥ 23"3‘ '?‘r?:n..; = . v . ot o % te loSCf
LA ) T The Peak particie velocity at 500m distance or within the nearest habitation, whicheverisc
licable DGMS guidelines.

human

VN w,

apes in resped of both
ay alfect the health in the

abitations have a right for darkness and minimal
e villages is not disturbed; by
fevels well within

" ¢hall be monitored periodically as per app
ht at project sites disturb the vill

2) The illumination and sound at nip
ping disorders and stress m

and animal population. Consequent slce

villages located close to mining opetation. H
noise lovels at night. PPs must ensure that the biological clock of th

orienting the Nloadlights/ masks away from the villagers and keeping the noise

the prescribed limits for day /night hours.
3) The Project Proponent shali take measures for control of naise levels beiow 85 dBA in the work

envitonment. The workers engaged in operations of HEMM, etc. should be provided with ear
plugs /muffs. All personnel including laborers working in dusty areas shall be provided with
protective respiratory devices along with adequate training, awarencss and information on
safety and health aspects. The PP shall be held responsible in case it has been found that
workers/ personals/ laborers are working without personal protective equipment. '

21iS

V. Mining plan
1) The project Proponent shall adhere to the »‘v_‘jo';'kih"g parame’te’r's"of mining prénl_wtm_ic'h submitted
31 the time of EC appraisal wherein.ycér;wis'e.'fp!an was mcﬁ'ﬂoned‘for.total-gxcavation i.e.
gquantum of minerals, waste, over burden, inter burden and top soil etc. No change in basic
mining proposal like mining technology, total excavation, mineral & waste production, lease
area and scope of working [viz. method of mining, cvvbip_drd'f;n & dump management, 0.B &
dump mining, mineral transportation n'ié_de':,";ynirnate‘deﬁ'tﬁ of mining etc.) shall not be carried
out without prior approval of the Ministry of Eavironment, Forest and Climate Change, which
: . everiift is 3 part of approved mining plan modified after
in'the form toShortT erm Permit (STP), Query license or

entail adverse environmental impacts,
grant cf EC or granted by State Govi.

2ny other name. I A 3 . . R L
® s o Prcject Tisponent sian get ‘A.;);g-ﬁ;_g‘.j.;},ivuinc_ _C_io§g§'g.:$f§gn along with Financial .Assurance
spproved from Indian Bures u'of Mmes/Dgpagtmcnt’ofMm‘mg & Geology as required under the

o iion of the MMDR Act, 1957 and Rules/ Guidelines made there inder. A copy-of approved
nimitted within 2 months of the approval of the same from the

-3 . fin2) mine closure plan shall ﬁg:subfﬂ tted.w &
, . competent authority to {hé concerned Regional Office of the Ministry of Environment, Forest
.2nd (limate Change for record aanffoJri‘fi_Cﬂ?t-EQ"; = s :
! mining scheme as weli as at the end-of-

The land-use of the iine lease area at various stages of
ed_mining.Plan. The excavation vis-a-vis backfilling in the

life shall be governed as per the BIPPF,QY
mine fease area and corresponding ‘afforestation to the raised in the reclaimed area shall be

3)

";_..‘f,‘

[l

;‘2:;' PISENCATE
s governed as per approved mining plan. PP shall ensure the monitoring and management of
r»: rehabilitated areas until the vegetation becomes self-sustaining. The compliance status shall be
é-'; Py _submitted hall-yearly to the SEIAA -and tMoLFECC Regional Office.
£ ; ¥
51 - (g
Zie SR : ,
ke . . 3 R C
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Vi, land reclamation

Led

) The Overburden {0.B]) generated during the mining operations shall be stacked 3t earn;afical

OB .dump sitels) only and it shauld not kept active for a Jong period of Hme. The P V”mc
parameters of the OB dumps like height widih and angle of slope shall be governed 25 pefr

. o PRy i . 'n
approved Mining Plan as per Whe guidelines/cireulars issued by 0.G,MS w.rt mfctv N mmloﬁ
operations shall be strictly adhered to maintain the stabllity of top <0il/OD dumps. The 0P
shall bhe used land reclamation and planation,

2) The rejecUwaste generaled duting the mining operations shall be stacked at earmarked wasu:f
dumnp sitels) only. The physical parameters of the waste dumps like height, width a_nd an-gle od
stope shall be governed as per the approved Mining Plan as per the cuidelincs/circulars ’I?SUC
by DGMS w.rt. salety in mining aperations shall be etrictly adhered to maintain stability to
maintain stability of waste dumps.

-

r

3} The recdlamstion of waste dump sites shalt be done
Mining Plan cum Progressive Mine Closure Plan.

4) The slope of dumps shall be vegelated in scientific manner with suitable native species .to

maintasin the slope stability, prevent erosion and surface run off. The selection of local Species

“repgulated Yoca! -climatic parametersran"d‘ hei'p “in the adaptation of plant Sped’és ‘to -’fhe

. microdimate. The gullies formed on slopes should be adequately taken care of as it impacts the

overall stability.of dumps. The dump mass should be consolidated with the help of _dg_z"gr/

compaciors thereby ensuring proper filing/leveling of dump mass. In critical argas, use of geo

rextiles/ geo-membranes f clay !i_gi_efs / Be_b't&hitg_ i,z'_ic.'sha!l be iJn'derta'kgn'fbf'st‘z,ib_"_ili’z'?ﬁ‘bh of the
dump. : ’ ST L S L A e

5} The Project Proponent shall carry

in scientific manner 3s per the Approved

slope stability study in casé’ﬁyé dump height is more than 30

_ hall be submitted to concerned regionat office of MOoEF&CC.

6) Catch drains, settling tanks and siltation ponds of appropriate :ﬁze_ﬁ

- the mine working, mineral yards and Top Soil/OB/Waste dumps gd;brcy.elnt 'fq,n'q_ﬁ.’ .'éf,;i:;f:aiég anc_i,“f'

flow of sediments, directly into the water bodies [Nallah/ Rivers/ Pond e ed v

B ‘chould be utilized for watering the mine ares, roads ‘

= The drains/ sedimentation sumps ete.shall tig e-silted r‘é'gu_l‘érly,

season, 2nd maintsined properiy. e o e ‘ = )

7) “Check dams of appro priath size gra dient a {eﬁglh shall'be q’oh_st’r'{xcte_'d :ar__ound__(ﬁinef;pit and OB -

: ‘dumps to préireml‘_'storm run-off and sedamentﬂow into adjoining water ‘t'iédies.l'zls.'élafe'ty,marg‘vm

. -of 50% shall be kept for designing of sump structures over and above peak rainfall (based on 50
vears data } and maximum discha roe iri:thggmih“é and its édioin_in;’, area which shall also heto in
providing zdeguztes tion dme ;;érld:{.}thé_{i-‘.@&",’ allowing proper setiling Qf sedunents/ silt

© imaterial. The sedimentation pits/ simps‘shall be constructed at the corners of the garland
grains. sty v S ’ T

S By T he top soi, if any, sh

‘particularly after the monsoon

retceh

. all tem poy‘a'ril_;"ibe_-éto’red \_2‘3} earmarked site(s) within the mine leasé only

~“2nd should not be kept -um'xt}lized‘fo’rj long. The physical paremeters of the top soil dumps like

_ ?)Cisht‘n wwm and zngle of slope shall be governed as per the approved Mining Plan and as per-
the guidelines framed by DGIS wur. ed'to

v

e e _ £ safety in ' mining operations shall b_eAsrt_;'ict\y adhered to

Z<7 - imzintain the stability of dumps . The topsoll shall be used for tand reclamation and plamtation

., - % purposes. , RO R £ S Eat SR I EE
Cpage7ofi2: .

:hall be constructed around ~

_ Pond etc.) The collected water .-
,‘,E;ree(nf‘b'e'k;de\{‘elogmépt,_ plantation etc. -

p—
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Yrans atlon

Vil

pe allowed in case of 109
ypase’ (oad for the

atlon of the minerdls shnll
melers)

No Yransport
habitations. In such €ascs, PP shall construct d h
the minerals jeavinp AN adeguate £ {say ol least 200
sound and dust alonp with chances of accidents coul
widening and «trenpthening of existing public 107

5 tion ©

consullation with nodal Stale Govl. l)cnnnmont
ase of existing village/ rural yoads shalt be
Wy aflter required sncnc(hcmnp such
allic load, The pollution due 1o tran

olled and watef sprinkling will al
| and regularly momtored project 5

all the vchtdcs from authonzed poll

mavement in €
Srate Govi. Department ©F
roads i increased o handle the tr
wont will be clfectively contt
all be ket pnder conlro

ol (PUC) certificate for a

enwvironn
Vehicular cmissions <h
poliution undet Contro ution fFSt'F‘g

conles.

> Thc dain haulage
sprinkling arrangement for dust suppressio
wesicd regularly with tanker- .mountcd wa
ge'aerzno': Iive crushing I0N€, materis! transfer points, materi
p—-owt;‘cfq with dust suppression arrangemenls The air pollu

flters, yacuum cuction hoods, dry. fogging system et shall
other areas prone to air pol!utnon The belt conveyo

conveyors 2nd
on of dust while * transportahon pP sha!l ta}e neccssary mcas

avoid gﬂner‘tr
nerztion Of fugitive dust emissions. L Wi
. Ve TG : say B >
. ' '4 -

with 2 permanent water
he mine leaseé should be

he other areas of dust
etc. should m\mnably be
| equ:pmentsbkebag
be ms:alled at Crushers, pelt-

r should be fully covered to
ures to avo'd

ould be provldcd
ads within 1
g $ystem T
ial yards
tion contro

the mine lease sh
on. Other ro

ter sprinklin

road within

ge
all along the mine. lease

VIl Green Belts ' .
op greenbelt in 7.5m W|de safety zone
ion, emanatmg from mmmg

roponent shall devel

Houndary @38 per the guadcl: of CPCB in order .10’ arrest pollut

operations within the [eas€ The w ceen belt shall be devcloped Wrthm ﬁrsts years starting

award side of the active'm mmg area. The developmem of grccnbe!t shall be govemed
EC gr anted b thr. l‘mmstly mesnective

gre znted by the Ministny 1 rrrcspemvo of the
made in approved miné plan- s P

shall carryeul. p!anrmlon/ a!forcs.atnon in backﬂted and rec!axmed areas

se, around water body,’along the- roadsides, in community areas | etc. by planting

the native species in consultation’ wnlh ‘the: Statc Forest Departmenl/ Apriculture Department/

£ural development depanmem/ Tr;bal Welfarr‘ pepartment/ Gram panchayat such that only

those spedes selected which ar¢ of use to :he loca! pc0ple.The cpcB guidelines in this respect

<hali 2lso be adhered. The dcensit ¢ the trees should be around 2500 saplings PeT Hectare.

pmtcct:on and care “of trees.

udgetary provision £ y shall

t shaﬂ mnke necess ternative arrangements for li

ith a view 1o comp e areas which are €
in consultation with the State

‘uch grazmg land §
ct PropOﬂf—’nl should esse¢ ement the dlrectrons of
acquasnion of grazing | e trees on such

1) The project P

from wing
2s perthe £C

of the stipulation
The Projcct proponent 5

?

(SN N ]

- of mining jez

ary a vestoék feed by
ensate thos coming within the
hall be done
ntially imp!
and The spars

sdequate b
7} The Proje
 developing Er
mine lca
Govemmem.
,-" g the Hon b!e Su

ct Proponen
7ing land W/
elopment of
roje
ith regard 10,

c¢, The dev
in this regard, P

preme Oourl wi
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0

raring ground, wl y
i 6 & eh provide mid-day thelter from the scorching U™, should be 5crupu|ously

g ;’:‘;ﬁi‘: :’c';m“::;;‘; :g::“i\‘"‘:;:llnn and plantation of such trees should be protected: nd
protection of e undertake ali precautionary measures for conse rvallor;
wWildiife Constrva ora dhd fauna and Sehedule:l species during mlnlnB operat
rvation Plan shall be prepared for the same clearly delineating ac
{or conservation of flora and fauna, The Plan shall be approved by Ch
state Govt,, and be implemented i consultation with the State rorest and
A copy of Wildlite Conservation plan and s Implementation status (annual) shall be subm

wothe Re[:ton:d Office of the Minlstry.

-

. Public heating and human health lssues

x
N B e

1) Yhe Projedt Proponent shall appolint an Occupational Hmlth Speclahst for RcGU‘Bf as. well i
Periodical medical examination of the workers engaged in the mining activitics, a5 per the
DGMS guidelines. The recards shall be maintained propcrly pp sfra!l also., carry!

Occupational health check-ups in respect of workers whuch ‘are havlng allmcnls hke BP,
diabetes, habitual smoking, etc. The check-ups shall be uhdcrtaken ontc in six mbnths and
pecessary remedialf p reventive measures be taken. A «tatus rcport ‘on the samc fnaY be

senti NMoERCC Regional Office and DGMS on half- ycmly basls. o
. ro Harm {rom

2) The Project Proponent must demonstrate commitment: {0 wOrk towards 'Zc

their mning activities and carry out Health Risk Assessmcnt (HRA) fOr |dent1ﬁcauon
workplace® ha‘ards and -assess, thclr potemla! rifks to\_healih and determme appropmte
= mntml mcasurcs to protcct thc health ‘ o earby;om»mumty
" the proponent shall maintain’ ‘atcurate 3 § system: cords of HRA for
me:ghborhood has 10 focus ‘on Pubﬁc Hcallh Prob\cm )

Ancmxa and Dxarrhca in chs!dre

. o - The proponem shall also’ creatc Ae néarby commumw: _ﬂd \workers
not to"defecate m open, Women Health

= 2pm for Sanitation, Personal Hygccne Hand washing, 0
0] use"The ?roponent

o g ~*_ andHygiene (Provxdmg ‘Sanitary Napkms) fazard: ofto
<hall carryout base: !me HRA for all me calcgory ofworkers and thereafter every ﬁve years.

e ‘5)—m-—mpcﬂ€ﬁ(—cam cut O’cu"a'sonel health survenl!ance which be:a: part iof HRA and_w .

;; S include giological Monxtormg where practical and feas»ble and the tests anc mvesngouons
{e.g: for Dus1 a X-Ray chest For Nosse Audlometnc for Lead

- - relevant to the exposure
Welders F’T! Ophtha!mo?ognc Assessmenrwr }vsanoarxeSc 1mn,

Exposure Blood Lead, FOf
Esumahcn in Blood; For lnorganic Chromlum ‘F ortmghtly skm mspectson of: ~hands and
forearms by a )'esponSib!e NABH Rccords of Health Survedlance must be kept for 30 years,

mdudmg the. resuus of and 1h' %écords of Physxcal cxammatuon and tests. The record of
exposure due 1o Manganese Chrbmxum Lead, Uranium need to be’ handed over'to the
“Mining. Department ofihe Statc m casc the life of the mine isless than 30 years. it wou\d be .
obligatory for the State; pines Dcpartmcnb o make arrangemems for the’ gnnd.secure ppeaa FORE
storage of the records mcludm;; X~ﬂa\{ Only convcnuonal X-Ray wllLbe acc pted for recard
purpg,cs (and not the dngual one ). ay must mect lLo cntena (17 x 14 mches :md o‘! good

guahty)_ Z
‘The Proponent : shall malmam ar
L {3) there “should not be @ sign
between 18 5- 24 9 (b) the

Q-‘"‘\‘ ‘._,,

- -

oord of pcrformance inducators {or worke rs whlch mcludes
lfcant decline In thelr gody Mass Index :md It shou!d stay
ﬁna! Cheﬁ X Ray comparcd with base line X- Ray should nog 7"
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10
show any eapacitiey, {¢} AL the end ol theie loaving job there should be na Diminution i
theit lung Funclions toy wd Lxpitatony Velwene i one second {reca), Forced Vital Capoarty
(AU, and the ratio unlesy they are smokers which has to be adjusted, and the elfect of 26¢,
(€] Wi heating should net bie affected. As a proat an Audiogram (lirst and last need to be
preserted), (©) they shoutd not have wulfered lass ol any body part. The record of the same
shovd be subimitted 1o the Regional Qtfice, MotFCC annually along with the details of the
relizl and compoensation PAid to warkers having above Indications.
The Projedt Proponent shall ensuie that Personnel waorking in dusty areas should wear

prateative respiratony dovices and they should alvo be provided with adequate teaining and

micrmation on salety and health aspecte.

€} Projoct Proponent shall make provivon for the housing for wotkers/labars or shall construct
3bor camps withinfoutside {company owned lands) with necessary *basic infrastructure/
iz

~ ~ ~ ~ . ~ .~ S N N 4
Glties like fuel for cooking, mobile toitets, mabite STP, safe drinking water, medical health
car, crdche for Mds e, The hausing may b

S)

¢ provided in the form of temparary structures
which tan Le removed after the completion of the project related infrastructure. The
domestk waste water should be treated with STP in order to avoid con\aminatipn of
undearpround water. : *

X. Corporate Environment Respo nsibilif\' {CER)

i} The zathities angd budgel earmarked for Corparate Environment Responsibility (CER) as per
hiinisty’s Q.Y No. 22-65/2017-1A. 1 {M) dated m.OS.EOiS“gir as proposed by EAC should be
keptin 2 separste bank account. The activities propased for CER shall be implemented in a time
bound manner and annusl report of implementation of the same along with documentary proof

Lo v photographs, piirchase documents, lat f:;_nde‘ Klorgitude o_f ‘in{r.:s.t‘rqcﬁprg d_eyelo_péd & road

construdted needs to be sﬁbm‘:tie&iEﬁéé{eml Office MoEF&CC anavally along with  audited

stetement.

2} Project preponent shall keep the fu:ids\:elénnarkr:d fdr} \eni_firenmegﬂ protection measures in o
separste account and refrzin from divefting the same for_other purposes. The Year wise

expenditere of such funds should be reForted the SEIAA and the concerned Regional office,

Y

] h‘.OEF&CC =
Xi. Miscellanecus

JEET -+ 1} In view of MoEFS& CC,ilA ‘ﬁfvision, New Delhi Otfice Memorandum

F No. -
S o 11011/175/2018-1A-1t {M) dated 12" December 2018, if in future the lease

AR .2rea of this project propossl falis in the Cluster, i.e. total lease area of the
ALTS T A e - Cluster inclucing - this -iease holder is more th

ing an S ha,, the Froject
proponent(s) shall extend all support including financial contribution or

otherwise to cluster partiers Who undertake EIA for cluster ENP of the area,

- The EMP for the Cluster shall be prepared as per Notifications/Rules for
time - to - time by MofFRCC. Based en

“Cluster situation notified: from
and 3all the suggestions/recommendations of

~ ... outcome: of the EIA study
EIA/EMP prepared for the cluster shall be complied-with In a letter and spirit
wcluding all lease holders In the cluster including

S TSN
‘.

by the project propanent(s) ir

' Page 10 of 12
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n

lease hot
3 der? holde
¥ \
Cloaranee ik o f S Whe have aleeady been accorded tovironmenta!
A e Project !‘u\h& Qrming of the Cluster,
entite oase area VN shall prepare tigital map (land use & land cover) of the
pattern \;\\‘! ‘“\‘ (:““\ I five years tor the purpose of manitoring land use
ST aubmit acrepont o the SHa vonal Office of the
MOTTEE, Sillong, SUAA and the Reglonat
) e Proje .
i t\\;}‘( CtAmthorities should nform to the Reglonal Office regarding date of
\ ‘1 N\( clostrey and final approval of the project by the concerned
Authenties and the date of start ot land development work, Copy of the same
\\h\\“ o “\.I\\"\\“k\“ to the SUAA.
A) The Mojeat Proponent shatl submdt six monthly compliance (epe
status of the tmplementation of the stipulated eovironmental safeguards to
e MalTCE Reglonal Qftice, Shillong, the Reglanal office Central Pollution
Contra! Roard, Shillong and Meghalaya State Pollution Control Board with
intmation to the SEIAA, N
1 R
§) As per the State Gowt. letter No FQR68/2014/524 (itel,14.12,2015, PP 10
conttibute @ 10% of the sale procecds and should be deposited to the
of collection of

wpective Divisianal Torest Officer (Territorlal) at the time
finor Mineral Reclamation Fund

ne on the

torest royrlty in the name of Meghalaya N
(MBNRE), . ¢ ‘
§) The concerned Reglonal Office o the ‘MolfCC shall randorly monitor
compliance of the stipulated conditions and forward a copy of the Monltoring
Repoart to the \flr\\f\ The project uu(lmrl‘t»l\t}ffl: should extend full cqopqrhtlon to
the MOLFCC Qificet(s). i o b Gt .
7) The Environmental Cleatance dnca\'not“"absolwr.tht:‘zi;w;)_!l;ing\t/_propohéht'
af his (\Nlnmion[rquiif_(‘.rn(\m 1o obtain l»t\l»_i"i‘,i;;latutc)ryf"d" nel ;16_&3?1’1:(’\1‘5f:r':{t10e -
rstatutory and _‘zgdi‘hlnlét{'vn‘ti\j(‘: authorl(iqs:.\\c"dﬁﬂii‘idhs

clearances from other st
ated by thesa Statitory/Government authoritles shall be complied,
: Mt cmmelltlane  Ar etinidata aane

ey e 4, '
LI (T S TI

stipul
B)Ine DL ey atieiaadiy
conditions In the I:‘\t‘é\r‘rsl‘ ol epviconment protection in consultation with
the SEAC or :it(;‘f,f«3‘i('(fll\'/
Hon'ble Courts /NGTL i v
§) Concealing the factual data or failure o comply to any of the above condition
by PP and I it s found o if it come to the knowledpe of the Motl&
CC/SEIAA that the froject Proponent hos deliberately concealed and/or
submitted false -or misleading Information or fnadequate data for
nmvr‘n‘lal Clearance, may result.in ‘withdrawal of this

A AT ]
e obtalning the Envire! » |
L Y clearance and - the “SCIAA - may toke actlon under the provislons of
\.\\‘-:}:\ A d 4y \';Ti““‘\‘» ¥ SRR \-) Ao \ N R ) \ : X ;
-\:,x-:,:»:z“‘- N ¥ Fpvironment (rzrom.gloj_\)(.\ﬂ. 1880, \ \ . L
R“:‘?;%‘% ’;.' .\“\“‘ b “.‘:‘:“‘:7;“1\ .;~ "'\ 'y l) - \“., ‘\\. )" \ ,“"‘.‘- R R ) . ; i l‘ ' {\‘ .
T Ny T vt apa U s LI T AR ; ‘ O S AR L 4
l(\\!‘1\\4’35317":31 nmlrisi'!h[s gnvironmental Clearance shall lie with the Hon'ble Nnt_lonal Gréen ‘Trlng\pai,,
' f’ E“T"Cd, ‘wlthln a period of 30 doys as |nu>crlbcd under Section 16 of the leor}M Green
m'ﬁ.hﬁ y et N e g o BT \ ; . ;
dbunal Act, 2010. RN XTI AR B S
DRI q R . 1 ‘
.(\,\‘\\._‘(\.)‘;.“w " R ;J[ ER— : page 110{12
"ok i : ‘ X N ‘ hy 2, ‘
LA MR : AR R by PG WA S PN N
!:.“ -\":.“-,l‘ ,‘.' \‘\‘. N £.0 \:"\.‘}'l v
a) W \ e ‘\;.:‘ \ A
! 4

add conditions on direction/ruling by the

16
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17

« hoence the validity of this

o validity periods of the approved Mining Plan is five years
al Clearance 1s for 5(five) years from the date of Issue.

Be J;.{;Swigct‘ th
033 Lavironment
mMember Seeretary,
SLIAA, Meghalaya.

Dated Shillong, the sent.,2020.

MemoNo.MI/STIAA/MIN/SGH/P-a6/2020/ A

Copyto:-
awan, New Delhi, -110 003.

1)  The Sccretary, Mnmslry of Mines, Govt. of India, Shastrith
2)  Yhe Prindipal Chicf Conservator of Forests and HoFF Meghalaya, Shillong. - ‘
Shillong.

3)  The Principal Sceretary to the Govt. Meghalaya, Forests & Environment Department,
ional Office N.EZ, pinistry of Enwronmem

&)  The Deputy Director General of Forests ( C ), Rep
Forests & Climate Change (MoEF&CC), Law-u-sib, Lumbamgen, Sawlad, Near M.T.C. workshop,

Shillong- 793 023, for information and nccessary action. N _
YThe Ji. Secretary, 1A Division, MoEF& CC, Paryavarathavan CGO Complex, Lodhi Road, New

9
Delhi— 110 003, for information.

6) The Deputy Commissioner, South Garo Hills, Baghmara for mformatlon

7} The Conscnvator of Farest, Wild Life, Sylvan House, {ower Lachumlere Shillong. o i

8) The Divisiona! Forest Officer, Social forcstry and Terﬂtonai vaxsron Banhmara for mformat:on
and necessary action. ' : .

-5 The Member Secretary, Slate Expert Apprausal Commnttec Mcghaiaya formform:mon _
10) The Director, Mineral Resources, Meghalay ,,Sl;ltlong, formformatlon 1R -
11} The Member Sccretary, Meghalaya PoUunoh ControI Board 'Arden Lumpyngngad Shullong -

793 014 for onformat:on and necessaryact
12) The Secretery, Garo H’HsAutonomousD f_ : , a ft 'A 0 Mgariadd of Tl g5 2
13) Guard File . Sl e i i SRl S

MemberSecretafY. |
SEMA Meghalaya

K . Aty Page 12 of 12
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e—— ‘ ANNEXURE R-2

\"\ ‘ .?6’ p—
-yMeghalaya State Polluliongchu» rol Board st
G

I / \'

2 ' L Forests & Environme "

s 'r. ! . oant Departmongt, Gove ‘
/—Q\& j?/ P ARDEN\:V&I‘:;RSY?!EH /nd, Sﬂ\l’;lrc;‘r';g'-r"ltﬂnzgm%hﬂhva o

LM L ONLINE-CTE thitpi//megspeb povin L2 e
No ‘&%}g‘g CTE(GIH)/2020-2021/.D.4 Toared Shillong, the ¢ October. 2020

CONSENT TQ_ESTABLIS

" JEN -
P‘"mim(‘-)()AN;C‘I;';'dTO ESTABLISI under Section 25/26 of the Water (Prevention & Control of
( . 1974, ns amended and under Seetion 21 of the Air (Prevention & Control of Pollution)
Acy, 1981, as amended (10 be referred ns Walter Act and Alr Act respoclively).
NG STONE MINL for
294030 MTPA located al
lhs (Rupees Twenty four

CCONSENT s granted o M/S ALPHA D, MARAK BUILDI
c’““hl“h"‘g a Stone Quarry over an area of 4.80 Hu with pr:)'duclinn capaeity
Budugre. C[\_okp.n‘l. South Garo Hills District and o Project cos! of T 24,50 la
Lakhs and Fifly Thousand) only under the following terms and conditions:
cant on behalf of
{ further or more
atically become

I. This Consent has been accorded based on the particulars furnished by the appli
M/S .A.LPH'A D. MARAK BUILDING STONI MINE and subject to addition o
I.Z(“mdl'll(\rls if so warranted by subscquent developments. The Consent will autom
invalid if any change or alteration or deviation is made in actual practice;

2. The Consent to Establish is valid for 2 period up to 30" September, 2021 unless otherwise
suspended or revoked. The validity period shall be extended if necessary till such time the unit is in

opcration;

the Board in whole or in part during its

3. This Consent may be modilied, suspended or revoked by
term for cause including, but not limited to the following:~

itions of this Consenly
csentation or failure to disclose fully all relevant facts;

(a) Violation of any Terms and Cond
femporary or permancil reduction or climination of the

(b) Obtaining the Consent by misrepr
(c) A change in any condition that require
authorized discharge/emission;

4. This Consent does not convey any propeny right in cither real or personal property ot any exclusive
privileges, nor does it authorizes any injury to private property or any invasion of personal rights,
nor any inlringement of Central State or Local Taws or Regulation;

the Industry beyond the prescribed permissible

No air. water and soil pollution shall be created by

n

Jimite;
6. The industry shall take adequate measures for control of noise from all sources 50 a5 1o comply with

the Standards below:
LT in dB (A)LEQ
KIGr TiME (9:000M-6:00AM)

DAY TIME (6:00AM-9:00PM)
I_—/' —— | = —

R ——
development of green belt by planting

7. To maintain the environ
selecied species of trees, se less than 5 (five) metres when matured
and at a spacing of | (One) me an aren of 15 ha around the mine
\

and 2.0 ha around the colony:
MW\{

o7

ment and ccology of the aren,
the height of which should not t
tre should be made invariably at

tific-2521514;

jedifmallcom; Jelephone Humbers : Chalrman-0364.2521217; M = "
okt i nis1ration-2520073; Telefax-2521764 J PAember Secretary-2522802; Sclen

tory-2521726; Adm

B datalis: Emnatl:mers?
::‘qun}-;5215’13; Labor?
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8. Aperthe provisions of the Walte

-
ot (Prevention and Control of Pollution) Act, 1974 as amended gy

J eer emposw
he Air (Prevention and Control of Pollution) Act, 1981 as amended that any ()ﬂltc.«.r u:q ’cn?md,:w
the o J i inte [ he right at any time (o enter the
i - o without interruption, the rig : :
ard on its behall shall have wi ' . ey
‘I‘hlj\ngl";c:orvl(‘ur inspection, collection of sample for unalysis mu_l may c(a)lilfu'r any informatio
deemed necessary. Denial this right will cause withdrawal of the Consent Order;

y i et ; : saleguards
0. The Company shall comply with all the cnvironment protection measures und  safeg
recommended in the approved mining plan

b v R . . . ¢ Board
10. The caves should be preserved, if encountered in the area shall have 1o he reported (o th
immediately.

L. The company shall comply with all the Terms & Conditions of the [’.m./iro'nmcnsul F?Icufmjcc gr:mfsc{
by the Swile Environmient Impact Assessment Authority, Last Khasi Hills District, S!'ullfmg vide
No. MLSEIAAMIN/SGLI/P-36/2020/1642 D, 10" Sept.2020 und implement the Environment
protection measures and safeguards incorporated in the CIA/EMP,

Il Specific Conditions:

A. Prevention & Control of Water Pollution:

The tollowing measures should be taken up by the industry for prevention and control of water
poliution:

{. Check cams’tailing dams should be provided wherever necessary 1o prevent the direct discharge of
mine’s cMuent/run off etc. into the natural water coursces.,

<. Facilities should be maintained for utilizing the water collected in the dams for spraying of the mine,
hzul roads, etc. but not 1o discharge dircetly into the nateral streams without proper treatments so as
 canform to the prescribed eMuent standards.

ey

Dumping of everburden. miic spoiis ele. should be Properly made in identified and demurcniadd
Sies. Suck, dumping sitec chaatd 1. anpeivious ang stable ground 1o

avoid pereolation of
conmmations inlo the water table and for prevention of landslides,
4. Proper planning should be made so that the dumps are 10 be donc in steps for betier stabilization and

the dumping sequence should be planned in such y way that plantation over he dumps can be dane
simultaneously with dumping

W

Continupus tompucting of the dumps should be done 1o ensure s stability,
€. Sedimenta! basip below the overburden dumps includi

ng plantation and Vegelation over the d
e frecii & 3 ¢ dumps
should be maintained 10 prevent siltation of 1he nztural g

WAlICr courses,

7. Facilities should be mainained for storing

the p soil separately so that the syne ili
- - - 1 : d
nﬂorcslanon/planw!wn over the dum = G

Ps and cxcavared mines pits.

8. Setine. pw . ,
Setting up of requisiry nvumhcr of permanci water quality monitoring stations on the patuey) water
courses both upsiream & downstream any n

selection of sempling 0ILS/station i
: . | _ . a d 5 sh :
consuliation with (his Board at the ezrlies; = e

Cortact g

Engines

by T . B | h [T NNy ———— -
n“"”l’ll.’ umn..?.ff‘.!{".‘?.’fu?‘l"n sleghone Muwmbers - con
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s sHe Meghalaya State Poll

Forosts & ution Co =
‘Aégféfrgpncsnl Department, Govcmm?nt\rc?lngggrg =T

) A B bmpyngngad, Shillong-79301 S
e : ebsite: http://megspeb.govin mspcbd —
Trevehiion : _ontrol of Air & Naise Pallution: i

- geming Up & operation of at leas : .
- U lcast three ambicnt air guality manitoring station with 120" angle

" petnren stations for monitori . . ' i
te done immediately gcl“‘c‘ ring the ambient nir quality including micro meteorological data should
¥ Selection of station should be done in consultation with this Board.
3 < Ambient Air Quality withi .
= Quality within the Plant premises and surrounding arcas shoul

. « be maintaincd
R S N2 o : ey © d
withia the National Ambient Air Quality Standards prescribed below:-

SU Na. Pollutants Time Cnncculruml Air
Weighted (Industrial, Residential, Rural
average Arcas) pg/m”
\ |8 \ SO: Annual 50
24 hours 80
1 e \ NQ: Annual 40
L _ 24 hours 80 —
\ 3. | Padticulate Matter, PMia Annual 60
i ‘ {siz< less than 10 um) 24 hours 100
\ l \ Particulate Matter. PMss Annual 40
(size less than 2.5 um) 24 hours 60

3. A well equippad mechanical workshep should be maintained for proper maintenance f’f hFa\}‘ earth
movable machineries (HEMM). Fuelair burning ratio of all the HEMM is 1o maintainad at 2n
ontimum condition s as reduce air pollution from the exhaust emission of these machinenes.

2. Recular checking of the exhaust cmission from HEMM should be conducted by using requisiic
insTuments for the purpose.

S, if dry dnlling is to be employed, appropriate dust collectors should be provided 10 controt the
concentration of suspanded particulate matlers in the cmission.

6. Piantoticn along the haul roads to reduce dust retention in the air should be maintained.

7. Proper maintenance, lubrication etc. ol all moving machineries should be maintained and all engines
chould be provided with high cfficiency silencers.

8. Promary bl:stingﬂm_elhro'ds should be chosen in such 2 way so as 1o have o minimum impact of noise
2nd vibralion on the cnvironment.

9. Uszge of hydraulic rock breaker for boulder hreaking instead of conventional secondary blasting to
minimize noise pollution should bz adopted as far as practicable.

10. Adequate measures taken chould be made ta minimize the air blast so that the blast size is kept at the

opiimum for less noisc.

| 1. Periodic monitoring of noisc and vibration level should be conducted by loliowing pre
& mezsuring instruments for the purpose.

ribed norms

Sebil: Emailmegiprberedifimail.com; Jelephone Numbers : Chauman-0ied. ; :
‘.ﬂ(‘f’ndnx-lnnlz; taboralory-2521726; Adr;\lml(u\lun~151037); Telefan-25237¢3 BTIRL; Mg miligr Sherepang 25328024 SQUGUNCISEES Y
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‘.‘ ";, '2 Thé.\gk nu{i} ] Col“'nn ;5 10 bc Inain[aincd 50 ”L’]l CXP’()SI.VCS

'murnfglc
T
. s and Conditions stipulated in this Conseny should pe

A detailed Report of Compliance o all the Te ration of the quarry,

submitted along with the application for grant of the Consent to Operate before ope

MEMDBESR 'ECX?ETARY
Meghalaya State Pollutiol Control Board
Shitlong

Copyio: -
. The Mcmber Sccrclary, State Environment Impact Assessment Authority, Shiliong .

East Khasj Hills Distriet, for favour ol information.

2. The Deputy Commissioncr, South Garo Hills District

3. The Dircctor of Mincra) Resources, Meghalaya, Shiflong for information and necessary
aclion,

4. The Division Forest Officer, South Garo Hills (T) Division, Baghmara for favour or

information and necessary actjon.

5. MUsS {\LPHA D. MARAK BUILDING STONE MINE, C/o Smu Alpha D. Marak.
Umpling, Dongsharum, East Khagj Hills Districy, Meghalaya for favour of information
and necessary action.

6. Guard Fife TB-ONLINE-CTE(ZUZO).

2221 detyjly; fmaitmesspet Greain
g mul.(om; Jelepho 5 ~
”.".."1"5'?’21533; Leboratory.25717¢; Adm}nl:lfarlt‘;:-:‘su!rgg;? 'ruct:'ﬂ:"}"snzfy?: 8 i Me Scenyf
: .. o ‘ d R i Steny) 1€-2521514;

v gl
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Meghalaya StateLPOllznion Control Board —

Forests & Enviconmen =
> t Department, Government of Me =71
lofe . . ghalaya
ARDEN \l{pgn‘pyngngad, Shillong-793014 ' ST
(3 sﬂo:h!lp_;{/ﬂ\gs.pcb.gov.in . - mspcb ——
 PCRONLINE-CTO(GHY 202021/ 2 58
SMS -G 2020211 28 Dated Shillong, the 3/March. 2021

CONSENT TO OPERATE

Consent under Scetion 25726 of the Water (Prevention & Control of Pollution) Act, 1974, as amended
nd under Section 21 oTthe Air (Prevention & Control of Pollution) Act, 1981, as amended (t0 be referred as
vater Act and Alr Act rogpectively) ' .

CONSENT TO OPERATE is granted to M/s ALPHA D, MARAK RUILDING STONE MINE of
gmt. Alpha D Mamak for operating o sione quarry having an area of 4.8 Ha with a production capacity of 294030 TPA
{Two ta\h anen-four thousand thirty tonnes per annum), located at Budugre, Chokpot, South Garo Hills District and
» Project Cost of TR4.50,000/-  (Rupees twenty-four lakhs fifty thousand) only under the following terms and
conditions:

1. Tiis Consent has been accorded based on the particulars furnished by the applicant on behalf of 10 M/s ALPHA D.
ALARAK BUILDING STOXNE MINE. and subject to addition of further or more conditions tf s0 Waff‘-l‘m?d b‘y
subsequen: developments. The Consent will automatically becomne invalid if any change or alteration or deviaion 15

made in actudl practice!

This Consent is valid for a period up to 28% FLRRUARY, 2022 unless othsnvise suspended or revoked:

"

This Consent may be modilied. suspended or revoked by the Board in whole or in part during 1S term for caus<

including. but not limited to the following:-

{2) Violation of any Term and Condition of this Consent;

(t) Obizining the Consent by misrepresentation or failure to disclose fully all relevant facts;

{c} A change in any condition that rcquires temporary of permanent reduction or elimination of the authorized

W)

discharge/cmission,

s

This Consent does not convey any property right in ¢ither real or personal property or any exclusive privilege,
nor does it zuthorize eny injury 1o private propesty or any invasion of personal rights, nor any infringement of

Centrzl Sizte or Local Laws of Keguialion,

& Wozir, water ond soil pollution shall be created by the Industry beyond the prescribed permissible limits;

6. The induestry shall izke adequzte measures for control of noise {rom all sources so as to comply with the
Standards below:

Lot in dB(A) LTQ
DAY TIME (6:00AM-9:0010) NIGHT TivE (9:0000M-6:00AM)
75 70

-1

To mzintzin the envirenment and ecology of the area, development of green bell by planting selected species of
1rees, the height of which should not be less than 5 (five) metres when matured and av a spacing of 1 (One)

- . = -
metre should be mede invariably atan arez of 15 ha around the mine and 2.0 ha sround the colony,

£. As per the provisions of the Waler (Prevention and Control of Pollution) Act, 1974 as amended and the Air
(Prevention a2nd Contro! of Pollution) Act, 1981 as amended that any Ofticer empowered by the Board on its

S ) A v

S W=

Coniact detalis: Emall memsery sprirmegGgovis e s /

( . _ § . gspebpreditireilcom: Telephone Nubers: Chal R BT i 5
Zr ,,Sdgnil_ﬂcdﬁl‘lﬂl; Engneering-2521533, Legal-2520044; taborelory -2521426, Ad:)du!s:_}ra:;s,;gg‘;é’g;; g(}?:mzlf_ljsul,zh‘;imie‘;giflzc;’;‘r;&iﬂl501‘.

g s )y -
| YA S S
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s e Meghalaya State pollution Control Board
S\{, ot (o Forests & Environment Departmenl, Governmen! ol Meghalaya
( Devn |8 'ARDEN' Lumpyngngad, Shillong-793014
,,.F,. (‘9 1 &#,M,,W_ Wehsite: hitp: /anspcb.gov.ln
o'y P a",l‘-‘
N
al v 1o enter the Plant/factory/for inspection, collection

behatl shall have without interruption, the right at any time Hspeet )
cessary. Denial of this right will cause

of sample for anatysis and may eall for any Information as deemed ne

withdrawal of the Consent Order,
oteetion measures and safcguards recommended in the

The Company shall comply with all the environment pr

approved mining plan;

0,

ve o e reported to the Board immediately:

10, The caves should he preserved, I encountered in the area shall’ha

I Specific Conditions:

A, Prevention & Control of Water Pollution:

The following measures should be taken up by the industry for prevention and control of water pollution:

, , A .

1. Cheek damshailing dams should be provided wherever neeessary 10 prevent the direct discharge of minc’s
efMuent/run ofT ete, into the natural water courses;

ing ol the mine, haul roads,

r collected in the dams for spray
form to the

2. Facilities should be maintained for utilizing the wate
enms without proper treatments 50 s o con

ete. but not to discharge directly into the natural str

prescribed efMuent standards;
rly made in identified and demarcated Sites. Such

3. Dumping of overburden, mine spoils efc, should be prope
d percolation of contaminations into the water

dumping sites should be on impervious and stable ground (o avoi

table and for prevention of landslides;
are 10 be done in steps for better stabilization and the

over the dumps can be done simultancously

+ Proper planning should he made so that the dumps
dumping sequence should be planned in such a way that plantation

with dumping,
4. Continuous compacting of the dumps should be done to ensure its stability;
including plantation and vegetation over the dumps should be

"

Scdimental basin below the overburden dumpe
minieineg o preveni s ION O LOG DHILUTa) Waler coubes,

-~

1.

7. Facilities should be muintained for storing the top soil separatcly so that the samc may be wtilized for
afforestation/plantation over the dumps and excavated mines pits;

8 Setting up of requisite number of permanent witer quality monitoring stations on the natural water courses both
upstream & downstream and selection of sampling points/stations should be made in consultation with this

Board at (he carliest,

B. Preventlion and Control of Alr & Noise Poltution:

1. Setting up & operation of ¢ : ve ambient afr auali . . ;
g up & operation of at lenst three ambient air quality monitoring stations with 120” angle between stations

or monitoring the ambient air quality including micro metearological data should be done immediately.

Conlact detalls: Emall; memsecy.spc-men@gov.in, megspcbesreditim ~
' ; iee 14: o oy 2%  enyal-269¢ d altcom; Telephone Numbers: Ch -03064-252121); Member Secreta! -2522802:
Bclpniile: 5710 fng’nrwing 2323337 Leilpl:2520044) Laboratory-2521726, A(Iﬂun»ilrmi;n‘25;8'(;‘;;. Acmunn-ZSI'ZlZ:: 1@7&".’!'25217)’64,

Selection of station should be dong in consultation with this Board;
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ambicot Air Quality within the py

ptional Ambient Air Quality Standards prescribed below:

Pollutants - Ti
ime Concentration in Ambient Air
Weighited (Industrial, Residentisl, Rural
average . Arcas) pg/m’
Annual 50
24 hours 80
Annual 40 -
_ 24 hours . 80
3. \ Particulate Matter, PM;, Anpual 60 e
(size less than 10 pm) 24 hours 100
V 4. \\’ar\iculmc Matier, PM, 5 Atinual 40
(size 1ess than 2.5 pm) 24 hours 60

A well cquipped mechanical workshop should be maintained for proper maintenance of heavy carth movable

machineties (HEMM). Fucl/air burning ratio of all the HEMM is 10 be maintained at an optimum condition 50
2s to reduce air pollution from the exhaust emission of these machineries;

1. Regular checking of the exhaust emission from HEMM should

be conducted by using requisite instruments for
the purpose;

5. 1f dry drilling is to be employed, appropriate dust collectors should be provided to control the concentration of
suspended particulate matters in the emission;

6. Plantation along the haul roads to reduce dust retention in the air should be maintained;

7. Proper maintenance, lubrication etc. of all moving machineries should be maintained and all engines should be
provided with high efliciency silencers;

3. Primary blasting methods should be chosen in such a way 50 as o have

a minimum impact of noisc and
vibration on the environment;

). Usage of hydraulic rock breaker for boulder breaking inst

cad of conventional secondary blasting to minimizc
noise pollution should be adopted as far as practicable;

0. Adequate measures taken should be made to minimize the air blast so

that the blast size is kept at the optimum
for less noisc;

1. Periodic monitoring of noise and vibration level should be conducted by following prescribed norn

15 &
measuring instruments for the purpose;

2. The optimum stemming column is lo be maintained so that explosives are blasted in confinement stage;

=t detalls: Emait memsewspcb-megegav.ln. megspcb@redifimaitcom: Telep

ant premises .
s and surrounding arcas should be maintained within the

hone Humbers: Chairman-0364-2521217; Member Secretary-2522802;
21-2520044; Laboratory-252i726: Adnunistration-2520073; Accounts-2522124: Tetefax-25217G4.

5:_}?17!&(};-7521.514; gfwginegdng-ZSZISSS; teg
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&z Meghalaya State Pollution Control Board %
'C:'s:‘Forests & Environment Department, Gavemment of Meghalaya ]
. =il “ARDEN' Lumpyngngad, Shillong-783014 = ]
Lk Website: htip://megspcb gov.in i mspch %
8.5
ST 1}_.—:‘.':;{/,
in this Consent to Operate shall

o the terms and conditions as laid down

13.A Detailed Report on Compliance t
and apply for its rencwal prior to cxpiry of

be submitted along with Environmental Statement in Form V

the validity date.

MEMBERSFECRETARY
Meghalaya Stae Pollition Control Board

Shuliong

Copvio: -

The Member Secretary, SEIAA, Meghalaya, Shillong. For favour of inferm

-

1.
2. The Dircctor of Minera! Resources, Meghalaya, Shillong. For information &

arion. i
-d nocessary action with regard to 3

-

Mining Lease issued.
The Divisionai Forest Cfficer. South Garo Hills Division, Baghmara. For favour of information and RSTESSATY

5:)

Ms Alphz D. Marzk Building Stone Minc, ¢fo Smt Alpha D. Marak. Umpling. Dongs

Guad File CTO 2020

I

l'.h

1217, Atember Secredyy=232I80X

Laboratory-252172€. Acmuustration 2520073, ACCounis- 2927123, Teielax-232178 4

—

arct getails: Emait mcmsecy.spcb-meg@gov.h.mcgspcwmmnmar. com: letr y - man-C364-25
Seientfic-2521514; Engine ering-2521533; Legal- 2520044, birghions NumberssEhetmunQI0 3

|
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-
NPCBONLINE-R ) ’
e (R-1)/SG112021/2022-2023/ | Dated Shillong, me/gﬁ}uy. 2023

e
3 Y

CONSE
NT TO OPERATE under Section 25726 of the Watet (Prevention & Control of
of Pollution) Act.

rolluti
‘\;S;x r:sn: ‘::nt.d:'ld. ns amended and under Section 21 of the Air (Prevention & Control
. (10 be referred as Water Act and Air Act respectively).

CONSENT is grantad to M/S ALPHA DA {
S N S / MARAK BUILDING
T;hcf:f\éﬂflé?ﬂhm(cmnommz Dated 31* March, 2021 for operating 8 4.8 His Stone Mine
e s udugre, Chokpot, Seuth Garo Hills District with production capacity 294030 TPA and with
i cast of X 24,50,000/- (Rupees Twenty Four Lakh Fifty Thousand) only and which expired 01
38" Februzry 2022 is hereby renewed for a period of 2 (Two) years L.e; Upto 38" February 2024 under
the following terms and conditions:

{hed by the applicant on benall of

L. This Consent has been accorded based on the particulars fumn
M ALDHA D.MARAK BUILDING STONT MINE and subject addition of further or mOr®
conditions if 0 warmanted by subsequent developments. ¢ will automatically become
invalid if any change or alteration or deviation is made in actual practice;
' pended of

The Consent to Operate is valid for a period upto 28" February 2024 umless oth fse B
revoked. Application for renewal of Consent to Operate hall be made within 3 (Ths ec) months

from the date of expiry of this consent ordery E

This Consent may be modificd, suspended or revoked by the Board in whol
for cxuse including. butnot timited to the following:- :

(2) Violation of 2y Terms and Conditions of this Conseat: - -

(b) Obtzining the Consent by ritsrepresentation or failure to disclo

(c) A change in any.condition that requirc temporary of perman

authorized di_s?_lax:gé/_cﬁlis"si;?h: . T

4. This Consent docs E.N:_n:’whv'cy any property tight in either real or p
privileges, nor does it authorizes any tnjury to private property or any

2ny infringemneal of Central State of Loczl Laws or Regulation;

ter and o7 poliution shall be created by the Industry beyond the prcscﬁ'ncd

STONE, MINE vide T.O No.

e

’J

e oc in part during its term

w

se fully all relevant faFB;’
ent reduction of elimination of the

ersonal propetty OF any exclusive
invaston of personal rights, nor

permissible

S. Np z&, w3
linis.
planting sclected
e en - -0

¢ 2nd ecology of the arca, development of green belt by
Wll;\rﬂl D;A\Ju;h; e < . : g 5 . -»:nv.q
be made zround the colony:

To maintzin the environmen

hpc&l:: 01 o, Uil ncigis oL
71 £0na) matrp chould

equate measures for control of noise fr

o

Lo tiso mibes — nsrtsd

p2imeC

7. The industry shall zle ad
the Standards below:
—

om all sources so 25 o comply with
a,

LivaT in dB (A)LEQ

NIGHT TIME (9:00PM-6:C2AM)

70

DAY TIMB (6:00AM-9;0’0I’I-()
75

£. As per the provisions of the Water (Prevention and Control of Pollutien} Act, 1974 as ame

: g ° i nded and
the Air (Prevention znd Control of Pollution) Act, 1981 as amended that any Oflicer empoivered by
the Bosrd on its behalf shall have without interruption, the right at any time to cater the

Piznt/factory/for inspectior flecti f { i :
sz~ ry/for | tion, co jon of sample for analysis and may call for an reti
)] decmed necessary. D?.mal this right will cause withdrawal of the Consent Order, JRRRREESRES

9. The Company shall comply with all the enviro i
C . by nmeat
T e e raved miining plan. ot protection measures and safeguards
10. The caves chould be preserved, i
i o : p . if encountered In the area shall have to be reported to the Board

V-

Conladt detalls < Email : memsacy spchmepflgn

ey g - govin, megspebredifimeil - Tede ;

6centific-2521514; Engin Y e &il.com; Telephone Numbers: Chairman 036

i 2taer gineenng-2521533, Legal-2520044; Latworatory-2571725; Admi niwaum-zszm-{fmw.z::i‘zzs‘zié:';m?;rf:c:‘:?ggum'
. ‘ € X va

~)\ 4

- %4

00,
sl
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a St
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RDEN' Lumpyngh

website : http:

Meghala

- mst&&En
Fo A

‘ ted
A\ nvirnmental Clearance grante
: Conditions orulc'E"‘,' ills District, Shillong vide
\& \0&// ' shall comply with all the Tenns & Co(r;] dty, East Khast HLs Dlsd implement the
ST company shall co | Impact Assessment Authority, tember, 2020 an
by the State Fm'lm;‘;';f,g?-l,,p'."s;zozoilm DL.I0 5‘5 i; the EIA/EMP.
g?;'immfn::;g&ion measures and safcguards incorporate

Conditlons:
i S\Nt'mc" d Con ‘ater Pollutlon; |
) i i trol of water pollution:
The following measures should be taken up by the industry for prevention and con

irect discharge of
1. Check damsAailing dams should be provided wherever necessary to prevent the dir

mine's eMuentrun ofT ete. into the natural water courses. i e
‘ i in identified and demarcated :

i : . mine spoils ete. should be properly made in .ldca 2 °d ol
Sochhaiog e e rr?mpcrvious and stable ground to avoid percolation of contaminations

N Such dumping sites should be o !
: into the water table and for prevention of landsfides. o )
3. Proper planniag should be made so that the dumps are to be done in.steps for better smbllmgzrz a:e
the dumping sequence should be planned in such a way that plantation over the dumps can o
simultancously with dumping,

-
-

ps should be done to ensure its stability.

4. Continuons compacting ofthe dum
tely so that the same be utilised for

Facilities should be maintained for staring the top soil separa
aﬁomsm(ion{plantation over the dumps ‘and excavated mines pits,

B. Prevention snd Control of Air & Noise Pollution: ..

: t least threc ambient air quality menitoring station with 120° angle between

stations for monitoring the ambient ajr quality including micro meteorological data should be done
immediately. Selection of station should be done in consultation with this Board.

2. The Ambient Ajr Qu

3. ality within the Plant premises and surrounding arcas should be maintained within the National

Ambient Air Quality Standards prescribed below:

SL No. Pollutants Time Weighted Concentration jn Ambient Air
L / / average (Todustrial, Residential, Rural
Areas) pe/m® ™
l. SO, Annual 50
L / /24 hours I 80
L 2. / NO, I Annual I 40
24 hours 80 -
L 3. l Pzrticulate Mater, PM,, ] Annual I G0
(size less than 10 pm) 24 hours 100
Particulate Matter, PM,, , Annual I 40
60

24 hours

4.
I_ /(siz:: Iess than 2.5 ym)

4. Fuelair buming ratio of all the HEMM is 10 maintained at an o
pollution from the cxhaust emission of these machineries.
xhaust emission from HEMM should be conducted by using requisite

ptimum condition so as 1o reduce air

5. Regular checking of the ¢
instruments for the purpose.

6. If dry drilling is to be employed, appropriate dust collectors should be provided to control the
concentration of suspended particulate matters in the emission.

7. Plantation along the haul roads to reduce dust retention in the air should be maintained.
2(;, <z
- . » - ) S B .252
/s : Email : memsecy.spch-meg@gov.in, Mmegsoch@redifimall.com; Telephons Numbe(s. Chaifhan-0364
’%:’flzflfgcign? 1514; Engineering-2521533; Legat-2520044: Labaratory-2521726; Administration-2520073; Accounts

1217; Member Secretary. 2522202
-2522124. Telefax.2521784
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@ S Y Enx:nstate Pollution Control Board
/ '_6 S 'AR.DEJ‘I eLnt Department, Government of Meghalaya - P——
A umpyngngad, Shillong - 79 S
g-793014 =
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4 [W 3] Website : http://megspcb.gov.in
j /{ o mspcb.—
] Wg& matntenance, lubrication ete. of all movi
NS U . of all moving machineries should be maintained and all engines

1d be provided with high efficiency silencers

9. Primary blasting meth
! ods sho i i '
and vibration on the env'tmnm:x!:bc chosen in such a way so as to have a minimum impact ofnotse

10. Usage of hydrauli < i

Ulags o n)o " ulic ro.cL breaker for limestone breaking instead of conventional secondary blasting to

¢ pollution should be adopted as far as practicable.

11. Adsquate measures taken sh inimi .

Adsqutc measu misc.m ould be made to minimize the air blast so that the blast size 1S kept at the

MEN RSEC RETARY
pollution Contro! Board

Meghalaya State
eghaty Shillong

Copy 10: -
q G" B | The Member Secretary, SEIAA, Meghalays, Silviculture Building, Forests & Environmeat

Department, Shillong for favour of information.

The Deputy Commissioner, South Garo Hills District for favour of Information

54

The Director of Aineral Resources, Meghalaya, Shillong for information and necessary

sction.

Sa)

South Garo Hills (T) Division, Baghmara for favour of

-4. The Diy'isional Forest Oﬂ"_xécr,‘
information and necesssry.action.

K BUILDING STONE MINE,
Hills District, Mcghalaya for in

. AUS ALPHA D.MARA C/o Smt. Alpha D. Marak, Umpling.
formation and necessary action.

" Dongsharum, East Khasi

Guard File ONLINE-RCT! O(SGH)-2023.
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s ‘F"’. ;‘“,.,-_kzz ; Engineering-2521533; Legal-2520044; Laboratory-2 biad it HEha) ) : : T e
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~cE OF [l“ I)l\]s‘(”\‘ Ll ~ & R arme WALAYA

ﬁfl AL TORGST QFFCENRL S TAL PoRt ™my & T6 f SION
. c( 0 ST C S0( S CRRITORIAL DIVIS 10

N ¢ \
SOUTI GARO IHLLS: DAGUMARA AN N EXU RE R'5

SERT/NIN Lease 150 2 h
‘ m_SG“J ] N} Lor Dated Uaghmara, the _/‘j_'_'_‘l;hm_rx.'lﬂl-

The Divisional Forest Qlficer \
-

mu\‘. . “
Social Forestry & Tendtoial Divi
S0 h ‘iston
e — Y - = =gnuth G Hillg Baphmara o e R ’W‘Qﬂw .

>~

LB TTRR R N : e T
& R/0 Umpling Dangsharum
. Fast Khast Hills, Shtllong, - '
_5‘_35_"*‘5‘3 o S‘\‘?’}‘PY mining lease for stone quarrying on 400 ha of area at Dudugre, cholpot, south B
~Garo Rills District in favour of Smt. Aphia D Maeak - =TT =
Sirtedam, 6
6 (2)(a) of the Méghalay2 yinor Mineral

1n exercise of the power conferred to {n rule
vember,
Coacession Rule, 2016 and 3sper Government Notification No.FOR.135/2015/602, Dated 16% HOVEMDE

e ——_
2 .

ining

The mining operation shall be gn_denaken in accordance with the duly =’PPT°VEd M

- - -

-~ 2015 the Tmind T leaseis hereby grantedto smt. Alpha D. Marak

Flamwath the folicwing congditions.

3. Thearsa ofthemine shall not exceed m_c4.ao habounded by these GPS
Co-créinates e
= LZtitude:25"22'1_54“X‘I,Lungitude:90’26'06.‘82'5

Lstitude: 25°22'441°H, Longitude: 90°2 6'05.51°E

1atitude: 252282471, Longitude: 90°26'15.64"E
5°22'8.26"N, Longitucde: 90°26'20.69"E
¢2057"E

1attude: 2
Latizude: 25°22°5.05"R, Longitude: 90°2

2. Thelezse shalinot excecd 20 years.

ning plan the Lease shall also be required to adhere ta the

2. In zd.ditjcn to the spproved mi

______ eonditions stiputated “in the .Non Forest land certificate issued ~from this office.

E.nVironmen‘:a'I Clearance issuea DYy SEiAA, Consent to ectablish and- operate from the
ntrol Board, NOC {rom Labour Deparituent and Revenue and— e

14eghalayz State pollution Ce
¢ (under Rule 10 of Meghialaya Minor Mineral Coneession -

Diszster Mapagement Departmen

fule, 2016).

4. After the grznting of mining lease, a lease deed in form E shall be executed within three

e _months of the order of grant of the lease aud If the lease 1s not executed within the

sforesaid perfod, the order granting the lease S GE deemed to-have heenrevaked  ——..

——— - e oad e

“yours falthfully ,

My
(Shri. MM Sangwa, MES)
Divistonal Forest Officer

Sacial Porestry & Territarial Division
‘South Garo tills, Baghmara

S P AR DTS e e iy B Scanned with CamScanner
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) :\/SGW\F&'I /Nin Leases18041 Dated Baghmara, the .. PFebruary, 2021, ;‘?ﬁ

The Principal Chief Conservator of Forests & HOFE Meghalaya, Shillong for “”“’r”'*"“"”v
. Thae an.ma\ Chier, Consorvatoroffore

o, T W
e
e

sk (), Meghalaya, Shilling for’ Information,
\3 T“CCODW‘\‘:\\Q\ ol most\ (\\’l.\\\‘l) Garo Hills Region, Tura forinformation=—

3. ThERAnge Fo “orest Omcet‘. Southem Range, Baghmara for Information,
5. The Beat Fovest OMicey, ife Augratoli Beal, for information,

s W VIR . W

Divislonal Forest Officer

Social Forestry & Territoriil Division

South Garo Hills, Baghmara

tetna Ko, BISG‘USF&T/ Min Le‘““/15(3/1/ Dated Snghmam, the February, 2021.
opyton- o

3. TheDeputy Comm\scioncr. South (‘mo Hills, Baghmara tor mform.u{on
2. TheSub- va:smhal Oﬁ‘cer (Cwil) Chokpot Clvil Sub-Division, South Garo Hills

-

,for Information.
3. TheDirectar of Mineral Rcsourccs‘ Meghalaya Shmuup for

information,
4. Ttelsbour Commissioner, Meghalayw, Shilloug

forinformation, i
S. MMemberSecretarny, SEIAA, Meghalaya, Shillong for information

e —f

Divisional Forest Officer
Soclal Far csty & Territunal Divi ision
South Garo Hilis, Baghmara

- —— -

e —— — ————

: N Lot Scanned With CamScanner ‘
b iy s ‘«h- aglen
veldded e n HA‘ N ‘-,‘,\
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. ANNEXURE R-6

GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER
SOUTH GARO HILLS, BAGHMARA. =

No.SGH/DC/GENL/25/2021/439 Dated Baghmara the 9™ April, 2024.

The Deputy Commissioner

From
Sonth Garo Hills, Baghmara.
To : The Executive Engineer, PWD (R)
South Garo Hills, Baghmara.
Subject Orig nal ApplicationNo.1 86/2023/EZ in the matter of Analson Sangma
versus the State of Meghalaya.
Reference No.MFG/O.A No.186/2023/EZ/NGT/196-197 Dated 4™ April,2024.
Sir,

With reference to the letter on the subject cited above, please find
enclosed herewith the letter No.MFG/O.A No.186/2023/EZ/NGT/196-197  Dated 4"
April,2024 received from T. Wanniang, IFS Conservator of Forests (T) Khai & Jaintia Hills,
Meghalaya, Shillong on tire Original ApplicationNo.186/2023/EZ in the matter of Analson

Sangma versus the State of Meghalaya.
In this regard, you are directed to inspect the approach road including

the hauling roads of the mine site and suggest measures for compaction and stabilization to

prevent soil erosion and landslide to the mine owner.

This is for favour of information and necessary action.

Enclo: As stated above. Yours faithfully

Deputy Commissioner
South Garo Hills, Baghmara.
Memo.No.SGH/DC/GENL.25/2021/439-A Dated Baghmara the 9" April, 2024.
Copt to:-
1. The Joint Secretary to the Government of Meghalaya, Forest & Environment
Department Sk’ llong for kind information.
2. The Divisiona! Forest Officer, Social Forestry & Territorial Division, South Garo
Hills, Baghmara for information.
3. Smt. Alpha D Marak, M/s Alpha D Marak, Building Stone Mines, Umpling,

Dongsharum, Shillong for information. ég?

‘
Deputy Co@ioner

South Garo Hills, Baghmara.

-

D —— ot SR 4 e A . —~ i
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ANNEXURE R-7

MOST URGENT

- v NGT MATTER

GO\"ERNMENTJ()I’ MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER :: SOUTH GARO HILLS
:: BAGHMARA

No.SGHDC/GENL/2572021/438 Dated Baghmara the 9™ April, 2024.

The Deputy Commissioner

From
Sovthy Garo Hills, Baghmara.
To : 1. The Divisional Forest Officer
Social Forestry & Territorial Division
South Garo Hills, Baghmara.
\yﬁnu. Alpha D Marak
Umpling. Dongsharum, Shillong '
Subject : Original Application No.186/2023/EZ in the matter of Analson
Sangma versus the State of Meghalaya.
Sir

In inviting a reference to the letter on the subject indicated above, I am
to enclose herewith the I.tter No.MFG/O.A No.186/2023/EZ/NGT/196-97 dated 4™ April,
2024 received from T. W nniang, IKFS Conservator of Forests (T) Khasi & Jaintia Hills,
Meghalaya Shillong which is self explanatory.

As directed in the letter, you are to submit compliance report of the
various recommendations of the Committee within 2(two) days from the issue this letter for

necessary action from our end. It may be noted that next hearing"by NGT Court is listed for
]

Yours t‘uig/ul)l)/
vy

Deputy Commissioner
“South Garo Hills, Baghmara.
Dated Baghmara the 9" April, 2024

19% April. 2024.

Enclo: As stated above.

Memo.No.3GH/DC/GENU/25/2021/438-A

Copy 10:

1. Shri T. Wanniang, IKFS Conservator of Forests (T) Khasi & Jaintia Hills,
Meghalaya Shillong for kind information.

2. The Joint Secraary 1o the Government of Meghalaya, Forest é?’imnmem

Department Shillong for kind information.

, Deputy Commissioner
South Garo Hills, Baghmara.

NP -

32
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ANNEXURE R-8

Dated : 12" April, 2024.

To
The Deputy Commissioner,
South Garo Hills District,
Baghmara. : .
) endation of the
-wi mments on the recomm .
ub: Campliance BRROT €20 i ation No.186/2023/EZ in the matter

he Original Applic

’ ittee in respect of t
Hon’ble NGT Commi e

of Shri. Analson Sangma Vs. State of Meg

.04-2024.
Ref: Letter No. SGH/DC/GENL./25/2021/438 dt.09

ubject cited above, | have the honour to
mpliance to the recommendations of
se to give my comments

Sir,
With reference to your letteron thg S !
furnish herewith the status of the actu’)n taker_lr |nnt:d e ple*
the Committee constituted by the Hon ble NGT a

thereto as hereunder :

on of the Committee.
Committee is partially admitied as the
t 200 metres away from the main road

and the nearest village called Buduwategri is about 2.5.Kms and the nea;ei:
household which is situated across the river Dareng is about 786 m.e e
s as nocted by the Committee.
away from the quarry and not 200 meter‘ df
There are some vegetation in the surrounding area mostly shrubs and tew
including cashew nut and betel-nut plantations. .

(ii) ;’;ereas-zmrjf the ibservation of the Committee is admittetli, however tl.we river
water is use by the villagers mainly for irrigation, washing and bathing and
not for drinking as one can witness that the all the village households
depend on wells and streams.

(iii) Para-3. Trees that were observed in the site are remnants of branches of
the trees cut for construction of staff camps/quarters, the permission for
which was granted by the authority concerned. ( Copy enclosed as
annexure-1)

(iv) Para-4. All efforts are put in to ensure that no overburden of rocks and soil
slides over the slope as the overburden is continuously being transported
away to a designated site. This is also is evident :rom the fact that a three
level gabion wall has been constructed measuring approximately 8 ft in

height, 5 ft in breath and 50 ft. in length about 60 meters away from Pillar
No.3 above the river Dareng. And recently un the instruction of the
Meghalaya State Pollution Control Board, another retaining wall is also
being constructed below the settling tank to arrest flow run off into the
river Dareng.

(v)Para-5. Compacting of the approach road is being done which is evident
from the fact that dumper trucks and even smaller vehicles like Mahindra
pick-up trucks can easily traverse over to the mining site which are now
being engaged for the construction of the second gabion retaining wall.

Para-wise comments on the Observati
(i) Para — 1 of the observation of the
quarry is situated on a hill slope abou




(vi) Para-6. It is a fact that no mining activity was being und

(i) Para-1. No comments.

(1)

(iii) Para-3. It is humbly noted and com

(if)

ertaken during the

period in view of the unrest flared up by few vested interest groups who

u!timately issued an open threat letter on the 14th of February, 2024

directing to remove my excavator machine from the quarry site before the

20" of the month failing which would resuit in the machine being

destroyed by them. The machine was removed on 19-02-2024 , however,

;T)e groups ended up destroying one of the staff quarters on the 20-02-
24,

he Committee.

Para-wise comments on the Recommendations of t

all has been constructed measuring
h and 50 ft. in length about 60
Dareng and recently on the
ntrol Board, another
ettling tank to arrest

Para-2. A three level gabion retaining w
approximately 8 ft in height, 5 ft in breat
meters away from Pillar No.3 above the river
instruction of the Meghalaya State pollution Co
retaining wall is also being constructed below tné s
flow run off into the river Dareng.

pacting of the approach road is being
done which is evident from the fact that dumper trucks and even smaller
vehicles like Mahindra pick-up trucks can easily traverse over to the mining
site which are now being engaged for the construction of the second
gabion retaining wall.

Para-4. It is humbly noted. Additionally C
the Environmental Clearance and the Consent to Establish with respect to

the monitoring of water and air quality as well as noise level has been
submitted upto the month of March, 2024 to the authorities concerned.
Para-5. It is humbly noted. Restoration plan shall be executed as per Mine

Closure Plan indicated in the approved Mining Plan.

ompliance Report as mandated in

Yours faithfully,

)
) i
£

/

( Smti. Alpha D. Marak)
M/s Alpha D. N.arak Building Stone Mines,
Umping. Dongsharum,
Meghalaya, Shillong-793006.

03
?.lk
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ANNEXURE R-9

GOVERNMENT OF MEGHALAYA
OFFICE OF THE DIVISIONAL FOREST OFFICER:!SOCU\L FORESTRY &TERRITORIAL DIVISION

SOUTH GARO HILLS, A

Dated Baghmara, the 8

To,
The Conservator of Forests (M),
Khasi & Jaintia Hills,
Meghalaya, Shillong

Subject: Para-wise reply to the Original Application No.186/2023/EZ in the matter of
Shri. Analson Sangma versus State of Meghalaya.

Ref: MFG/O.A No. 186/2023/EZ/NGT/196-97 Dated Shillong the 04® April, 2024.

Sir, ] . '
With reference to the subject cited above, I would like to give my para-wise comments
on the matter hereunder-

1. That, in reply to para-l 1 have no comment.

2. That, in reply to para-2, I am submitting the current status/report of compliance with respect
to the observations and recommendations contained in the report of the committee appointed by the

Hon’ble NGT, and also seen the email dated 02-04-2024. Therefore, I am replying through the
following points- .

(i) para-1 of the Observation of the Committee is partially admitted, as the quarry is situated
~on a hill siop and about 150 m away from the main road, there are some vegetation in_the
surrounding area mostly shrubs and few trees including betel-nut plantation. However, there is no

human habitation in this area and nearest village is called Budugre and the nearest household which
is almost 786 m away from the main quarry.

(ii) para-2 of the Observation of the Committee is admitted, however, as per the survey from
my ends, the ends of the quarry is about 102 m distance from the Dareng river. The river is used by

the locals mainly for washing and bathing but for drinking water the villagers did not depend on the
river water but on streams and wells.

(iii) para-3 of the observation of the committee is admitted.
(iv) para-4 of the observation of the committee is admitted.
(v) para-5 of the observation of the committee is admitted.

(vi) as per para-6 of the Observation of the committee, during my inspection myself and my
staff did not find any mining activities.



1.

111.

1v.

V.

5
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Para-wise reply to the Recommendation of the Committee:

Reply to Para-1, at present it is difficult to assess the damage to trees, flora and fauna
including degradation due to mining activities. The reason being mining is a continuous
process and all the damage done by the mining activity will be taken care off as per the
approved mining plan at the cost of mining lease holder. The copy of approved  mining

plan is also available — in the Office of the Divisional Mining Officer, Williamnagar,
Meghalaya State Pollution Control Board, State Environment Impact Assessment
authority (SEIAA) etc.

Reply to Para-2, proper safety measure like retaining wall, drainage system and settling tank
etc will be done by the mining lease holder as per the approved mining plan.

Reply to para-3, approach road compactions shall be done by the mining lease holder and
plantation will be carried out in consultation with Forest Dept. at the cost of mining lease

holder and as per the approved mining plan. '
Reply to para-4, maintaining of water quality and noise pollution level shallbe  maintained

by the mining lease holder as per the approved mining plan.

Reply to para-4, submission of restoration plan including the reuse of the area after
quarrying shall be carried out as per the approved mining plan at the cost of mining lease
holder.

That para-3 of the letter, and in respect to the recommendation No.2 of the Committee, as per

the Mining Plan with Progressive Mine Closure Plan for Building-stone Mine, the implementation
for the safety measure like retaining wall, drainage system and settling tank etc shall be constructed
by the Mining Lease Holder Smt. Alpha D Marak.

4.

That para-4 of the letter and as per the recommendation No.3 of the Committee, avenue

plantation shall be carried out I consultation with Forest Dept. at the cost of mining lease holder.

6.

7
8.
9

That, I have no comments for para-5 as it is not under my ambit.

—That for para-6 I have no comment on the matter.

That for para-7 I have no comments.

That for para-8 I have no comments.

This is for favour of your kind information and necessary action.

Yours faithfully

4y .

Divisional Forest Officer
Social Forestry & Territorial Division
South Garo Hills, Baghmara.
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M Gma" Avijit Mani Tripathi <avijitmani@gmail.com>

OA NO.186/2023/EZ Analson Sangma VS. DC, SGH - compliance report State of
Meghalaya

1 message

Avijit Mani Tripathi <avijitmani@gmail.com> 18 April 2024 at 16:06
To: enatoli sema <enatoli@gmail.com>, Surendra Kumar <surendra_kr15@rediffmail.com>, "M.P. Srivignesh"
<mpsrivignesh@gmail.com>

Ma'am/Sir

PFA advance copy of comliance Affidavit being filed on behalf of Respondent State of Meghalaya in the subject
case.

Regards,

Avijit Mani Tripathi

Advocate on Record

Supreme Court of India

B 17, Fourth Floor, Jangpura Extension
New Delhi-110014

Ph.011-43582788, 9958537705

E OA 186 2023 Analson Sangma Compliance report.pdf
15332K
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